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NEW BOM-BAY BCH: NEW B0AY . 

PPICATION (STAMP) NO: 	OF *1990 
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ORIGINAL APPLICATION NO: 	OF 1990 

Vishwanath LaxrnaxiJadhav , 	 ..applicat. 
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Union of India and others 	 ...Respondents. 
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(D ,A .589/9Q. 

Date : 15.10.90 

Mr.R,C. Kotiankar, Advocate fó 
Miss A.S. Kaushik, Adwocate appears 
for the applicant. 

Mr,J.G4 Sawant, Advocate appears: 
for Respondents. He has undertaken 
to file his note of appearance on the 
ne4 date. M.awant prays to grant 
time for filingptol.1I,l990 to 
which Mr.1<otianjat has no objection. 

Adjourned to I9.11.1990 for 
reply and further directions. If no 
reply isfiled by 19.11.1990 the matt 
may be kept before the Tribunal for 
further orders on 22.11.1990. 

No notice to either side. 

Dy. Registrar. 

(J 	iGia,) 
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Before the hearing of the case is started 

Shri J.G.Sawant, learned counsel for the respondents 

stated that the proposed examination has been cancelled 

/ and a fresh notificatin has been issued and as such there 

is no integrated seniority list for the purpose of the 

examination which is 6nder challenge in the application. 

Shri Rama Murthy learned counsel for the applicant states 

that the application has become infructuous as faf as 

reliefs 	tAt 	and 	IBt 	are concerned. So far as reliefs 

tI  and IDI are concerned it has not become infructuous. 

The proposed examination in whichthe applicant has been 

excluded, the relief ICI and 'Dt are inter—linked with 

the same and accordingly the application becomes 

infructuous. However, we make it clear that so far as 

the claim of the seniority of the applicant in any 

integrated seniority list over Shri S.S.More or anothef 

person is concerned or if the question of inter Se seniority 

between D.S.K—I and 0.5.1 shall remain alive and it may 

not be taken as if, the same has been decided and it is 

expected that the respondents would conduct fresh 

examination after taking into consideration this aspect 

also and we would not like the applicant or others to 

come before the Tribunal again for the said purpose. 

Shri Ramamurthy states that the seniority of the applicant 

has to be decided in accordance with the Railway Board 

Circular at Ex.tCt.  Any how we are any not expressing 

any opinion on the same. The application stands disposed 

of on the above rihes. 

(M.Y. PRIOLKAR) 
MEMBER (A) 

(u.C.SRIVASTAVA) 
VICE -CFIPJAAN. 




